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that  is to say, category I will take prece­
dence over all others and category II 
while coming next to category I will 
take precedence over category III  etc. 
and so on and so fo rth;

(b) the claims specified in each of the cate­
gories shall rank equally and be paid 
in full, but, if the amount  is insufficient 
to meet such claims in full, they shall 
abate in equal proportions and be paid 
accordingly ;

(c) the liabilities specified in category II
shall be discharged in the manner ag­
reed upon with ti.e bank, financial in­
stitutions subject to the priorities speci­
fied in this section; and

(d) the question of discharging any liability 
with regard to a matter specified in a 
lower category shall arise only if a sur­
plus is left after meeting all the liabili­
ties specified in the immediately higher 
category.

Exa min a- 
•; ion of 
claims.

21. (1) On receipt of the claims made under 
Section 19, the Commissioner shall arrange the claims 
in order of priorities, specified in the Schedule and 
examine the same in accordance with such order of 
priorities.

(2) If, on examination of the claims, the 
Commissioner is of opinion that the amount  paid 
to him under this Act is not sufficient to meet the 
liabilities specified in any lower category, he shall 
not be required to examine the claims in respect of 
such lower category.

Admission 22. (1) After examining the claims with reference 
of c S *  t o . ^ e  priorities set out in the Schedule, the Com­

missioner shall fix a date on or before which every
claiment shall file the  proof of his claim :
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(2) Notice calling upon the claimants to file 
proof of  one’s claims to the Ccmmissicner  shall be 
published in the Official Gazettee and shall be put 
in advertisement in < ne issue respectively o f: —

(i) any daily newspaper in English language 
having circulation in the major part of 
the co un try ;

(ii) any daily newspaper in Assamese langu­
age; and

(iii) any daily newspaper in other regional 
language as the Commissioner may con­
sider suitable-

Not less than fourteen days’ notice from the 
last of the dates of such advertisement c r publication 
shall be allowed for filing proof of ihe claimant-

(3) Claimant who d< es not file the proof of  
his claim within the time specified by the Commis­
sioner, shall not b' considered for any payment to 
be made by the Commissioner-

(4) The Commissioner shall, after such in­
vestigation as may, in his opin on, bo necessary and 
after giving the Company an opportunity of refu­
ting his claim and after giving the claimant a i a- 
scnab le opportunity of being heard, by order in 
writing admit »r reject ti e claim in whole or in 
part.

(5) The Commissioner shall also decide any 
dispute as tc the person or persons who is or who 
are entitled to the amount and any dispute as to 
who are tl e legal representative of any deceased 
claimant.

f6) The Commissioner sh all have the power 
to regulate his own procedure in all matters ari­
sing out t f the discharge of his functions , including 
the pi ace or places at which he will held his

 


















